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*1i.cant is present in persot 

;hen called, No request for adjournment 

also been made on behalf of the 

11cant,On earlier occassien also whe.ri the 

matt 	wa iited for hearjrtç on 25,3.04 

or 	 an behalf of the Applicant, 

cwever, Mr. A. K.Bose,learned Senior Stadin! 

Cunsel is present and with his ai4 and 

asistance I have perused the materials 

laced on recd., This Oriçinal Appiication 

ias been filed by the App1icat alleinq 

- onpayme*t of the aou*t payable to him 

n accou*t of Central Government Employees 

- roup Insurance Schemer The Respondents by 

91in counter have stated that the 

iiec tions made by the .jlicant is wjthøt 

ny basis as he was paid the amount of 

'-,e454/- as survival benefit from out of 

te central Government GIC and the sarr. 

amount was received by the applicant 0 

16,7,03, In support of their submission, 

y have also submitti a Photocopy of 

t 

	

	stamp receipt given by the applicant 

;hich is placed at Aur-exure-/l.In view 

f the above,othine, survives further in 

this OA to be adjudicated.ACCordin!ly, 

OA is disposed of for being infructuou 


